
Written Answers JULY 20, 1971 Writt~n Answers 56 

Foreip Exchange Replenish_ent Lleeace of 
I . Coca-Cola' Export 'Corporation 
.(~.-, 

5301. SHRI NIHAR LASKAR: 
SHRI P. GANGADEB: 
SHRI BHOGENDRA JHA: 

Will.the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state: 

(a) whether his Ministry had asked the 
Foreign Trade Committee to examine the 
ctuestion of the foreign exchange replenish-
ment licence of the Coca-Cola Export Cor-
poration; 

(b) if so, the time by which the Committee 
is likely to submit it5 report; 

(c) the points referred to the Committee; 
and 

(d) whether his Ministry's recommenda-
tion of the cut in the licence from the usual 
20 per cent to 40 per cent of the export earn-
ings had been withdrawn and if so, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRT SIDDHESHWAR PRASAD) 
(a) to (d) Ministry of Industrial Develop-
ment has not requested any Committee in 
the Ministry of Foreign Trade to examine 
the quest ion of the foreign exchange repleni-
shment licence of M/s. Coca-Cola Export 
Corporation. However, the Ministry of 
Foreign Trade has itself appointed a Com-
mittee of officers to look into the import 
content of the Coca-Cola concentrate which 
is being exported in order to recommend the 
rate of replenishment licence on such exports. 
The Committee has to submit its report to 
that Ministry. In so far as the Ministry of 
Industrial Development i' c(lncerned, it has, 
on a reference received from the Ministry of 
Forman Trade suggested a revision in the rate 
of import replenishment on the export of 
Coca-Cola concentrate which is under con-
sideration in that Ministry. 

Bottling Plants of COtIl-Cola 

5302. SHRI BHOGENDRA JHA: Will 
the Minister of INDUSTRIAL DEVEWP-
MENT be pleased to state: 

Ca) whether oul of the 24 bottling plantl 
of the Coca-Cola Complex, only (01lT are 

licensed and if so, the reasons therefor; 
and 

(b) what was the total initial invcs~ 

capital, in terms of foreign exchange, In 
bottling, making concentrates and manu-
facturing of the various Coca-C~la plants 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR P.RASAD): 
(a) Of the various units engaged in the bottl-
ing of soft drinks like COCll-Cola, only 3 units 
had been, in the year 1957, granted Registra-
tion Certificates under the Ind",tries (I;leve-
lopment & Regulation Act, 1951 a~d ODe of. 
(he~e unit, was also subsequently (In the 
year 1961) granted an expansion li~nce 

under the Act. In view of the relaxations in 
indp!itrial licensing Mnounced' t>y tlle 
'Gov~rnment in the subsequent years,tfte 
remaining units were not required 10 take 
out licences under the Act. 

(b) The information is being collected and 
will be laid on the Table of the House. 

Patents· i.wed In respect of prOCeS!le5 based 
on Cubew Nut SbeII Liquid 

5303. SHRI C. JANARDHANAN: Will 
the Minister of INDUSTRIAL DEVEWP-
MENT be pleased to state: 

(a) the important industrial uses of cashew 
nat shell liquid in India at prescnt; 

(b) the numbC1' of patents so far issued by 
Government in respect of plocesses based on 
this liquid; and 

(c) the pUrpOIlCS ror which the patents have 
been iSiucd 7 

THE DEPUTY M I!<IISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHW AR PRASAD): 
(a) Presently cashew nut shell liquid ischief\y 
used in the industdetl like, paints and 
varnishes brake linings, insulating varnishes, 
electrical windings/conduCtors, rubber .com-
pOllnd resins, laminatini resins, the rmo-
setting resins, casheW lacquers, cashew 
CIlIDents etc. 

(b) and (e) Inforrilldion is belng conected 
",nd 'willho laid 011 the Table of the HOllse. 




